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BEFORE THE NATIONAL GREEN
TRIBUNALEASTERN ZONE BENCH,
KOLKATA

Original Application No. 149/2025/EZ

In the matter of:

Madanmohan Rout Applicant

-Versus-

State of Odisha and Ors. Respondents

COMPLIANCE AFFIDAVIT FILED ON BEHALF

OFOPP. PARTY NO. 6

I, Abhisek Dash, aged about 32 years, S/o. Sri
Anil Kumar Dash, at present working as Tahasildar,

Purido hereby solemnly affirm and state as follows:-

That I am the Opposite Party No.6 in this original

application and I swear this affidavit for myself.

ThatI have gone through the contents of the
application and understood the contents thereof. I am
well acquainted with the facts of the case including the

relevant official records and competent to swear this
affidavit in my official capacity.

That, as directed by the Hon’ble Tribunal, I have taken
steps for payment of the cost imposed to the amount of
Rs. 10,000~ (Ten Thousand Rupees only) in my
personal capacity vide Demand Draft No. 444197

g?ﬂntifma oy
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dated 01.12.2025 in favour of the Registrar, National
Green Tribunal. The original Demand Draft was mail
through a private courier service (DTDC) on
01.12.2025. The tracking number of the package
containing the original Demand Draft is V4000564908.

Copy of the Demand Draft with No.444197, Copy
of the Tracking receipt of the Courier package and
Copy of the Delivery receipt have been annexed

herewith as Annexure-A/6 series

4. That, I humbly submit that the Office of Tahasildar,
Puri had taken prior steps for intimation to the
general public residing around the periphery of the
water body — LandiaPokhari to appear and tosubmit
their responseswith respect to the contents of the
present application. As per the field report dated
14.10.2025 submitted by the Revenue Inspector,
Sasandamodarpur under Puri Tahasil; there were 21
(twenty-one) residents who were found to be
discharging waste into the water body. Hence, a
group notice to all the 21 (twenty-one) residents
was issued on 31.10.2025, where the date of hearing
was fixed on 11.11.2025 at 11:00 AM in order to
provide enough time to the residents to prepare
submissions in their claim. However, none of the
residents appeared before the Office of Tahasildar,
Puri on 11.11.2025. Hence, further steps were taken
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to issue individual notices to all the residents on
15.11.2025, where the date of hearing was
scheduled to be held on 24.11.2025 at 11:00 AM
before the Tahasildar, Puri. However, the residents
willfully chose not to appear before the Tahasildar,
Puri. As no resident had appeared before the
Tahasildar, Puri despite service of notices in two
attempts, in accordance to the principles of natural
justice, the Tahasidlar, Puri could not any
initiateany coercive action against the residents
residing in the periphery of the waterbody until
25.11.2025. It is pertinent to mention here that all
the aforesaid notices were issued in the local
language (odia) in the name of 21 (twenty-one)
residents, who were residing in the periphery of the

waterbody.

Copy of the field report of the Revenue Inspector,
Sasandamodarpur, Puri Tahasil dated 14.10.2025;
Copy of the 1st Group Notice dated 31.10.2025 and
Copy of the Individual Notices issued to all 21
(Twenty-one) residentsdated 15.11.2025 have been

annexed herewith as Annexure-B/6 series.

. That,on 04.12.2025, a final notice was issued to the
residents residing around the periphery of the

waterbody to appear in person to show cause as to
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why action shall not be taken against them for the
wilfull discharge of waste- into the water body —
LandiaPokhari. Individual notices were issued to all
the 21 (twenty-one) residents in both Odia and
English with an intimation to appear before the

Tahasildar, Puri on 12.12.2025 at 11:00 AM.

Copy of Odia and English Notices dated 04.12.2025

have been annexed herewith as Annexure-C/6

series.

. That, after receipt of final noticesby the residents
residing around the periphery of the waterbody had
appeared before the Tahasildar, Puri on 12.12.2025
at 11:00 AM and submitted that they are willing to
cooperate and shall stop discharging waste in any
form into LandiaPokhari. They also agreed to the
steps proposed by the Tahasildar, Puri for
protection of the water body which included not
only removal of the visible encroachments
including a Temple, Work shops and temporary
houses but also bushes surrounding the water body.
Therefore, the date for eviction of the
encroachments was fixed on 24.12.2025.

. That, on 24.12.2025, a joint team of Revenue

officials, Police personnel, Fire service personnel,

TPCODL (Electricity DISCOM) personnel led by
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the Tahasildar, Puri led the eviction exercise around

the water body.

Copy of the pictures from the day of eviction on
24.12.2025 have been enclosed herewith as
Annexure-D/6

8. That, I am to humbly submit that, a barbed-wire
fence was also constructed around the water body in
order to ensure protection of the water body from

any further encroachments.

Copy of the pictures of construction of barbed-wire
fencing around the periphery of LandiaPokharihave

been annexed herewith as Annexure-E/6

9. That, I am to humbly submit that the present
respondent craves leave of the Hon’ble Tribunal to

file any additional affidavit as and when required.

10. That, T am to humbly submit that the statements
made above in Para 1 & 2 are true to the best of my
knowledge and belief and those statements made in
Para 3 to 8 are true to my information derived from
the records and the statements made in Para 9 to 10
are my submissions to this Hon’ble Court.
I believe the information to be true as per available

official records.

by,

SRS F oy L
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Identified by Deponent

Tahasiidar, Puti

Solemnly affirm before me by Abhisek Dash, who
is identified before me by

b

whom I personally known.

This the 28th day of January, 2026.

OATH COMMISSION /
NOTARY PUBLIC, CUTTACK.

CERTIFICATE

Certificate that due to non-availability of cartridge
paper thick white paper are use in this petition.

?U&I
Date: 28.01.2026 Cokingel
solemniy Aftirms ang Signe.

oefore me on thisclf.2ZZ....day o
W02 e B LL2. APV
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28/01/2026, 08:44 DTDC Courier Tracking - Track Your Shipment Delivery

-_--. == INDIA v
N 4 ] —_—

Track By:
@ Shipment Number O Reference Number
V4000564908

Enter captcha

Q

Can’t Find Your Order Details?

Your AWB number was sent to you via Email and SMS at

See If Your Order Is On the Right
Track

[tesieo

hitps:/www.dtdc.com/track-your-shipment/ Tahasildar Pury 1/5



28/01/2026, 08:44

Reference Tracking

No No
1291 V400
3438 0564
0446 908

https:ﬂwww.dtdc.comftrack—your—shipment!

-— —

DTDC Courier Tracking - Track Your Shipment Delivery

= INDIA v
Origin Destination
PURI, KOLK
7520 ATA,
01 7001
57

Softdata Upload

® 5:06 PM
) Mon, 01st Dec'25
© PURI

Dropoff

®© 5:06 PM
) Mon, 01st Dec'25
® PURI

Accepted

© 5:31 PM
) Mon, 01st Dec'25
© PURI

In Transit

® 12:49 PM
) Wed, 03rd Dec'25
© KOLKATA

Booked STATUS: Delivered

On Delivered on

Mon, Wed, 03rd Dec'25 5:16
O1st PM

Dec'2

5

5:31

PM

2/5
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28/01/‘2026, 08:44 DTDC Courier Tracking - Track Your Shipment Delivery

--- -
L et INDIA v
@ KOLKATA
Delivered
® 5:16 PM
) Wed, 03rd Dec'25
® KOLKATA
: hat Request
Raise a vcvi tah - Au
Disput
e Support Callback

hﬁps:llwum.dtdc.cornltrack-your—shipment/

——

7

Tablldar Puri

Find a
DTDC
Store
Near You
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OFFICE OF THE REVENUE INSPECTOR, SASANDAMODARPUR Pt comtivmets=="_ I}
Letter No. 250 Date. \Y.10.2824

To

The Tahasildar, Pyri

Sub: Report in connection with National Green Tribunal Case No. 149/2025/EZ
Sir,

d" [Khata 3206(Rakhita)plot no. 4
houses:

Bijay Kumar Raut, S/o Pranakrishna Raut
Kshetramohan Raut, S/o Eka Raut

Bina Raut, W/o Jagabandhu Raut

Kunti Jena, W/o Jatia Jena

Sushanta Jena, S/o Bhaskar Jena

Dhuna Raut, S/o Benu Raut

Maguni Raut, S/ Mauiji Raut _
Krushnaohandra Malik, S/o Neela Malik
9. Raghuy Malik, S/o Lakshman Malik
?O.Abhimanyu Malik, S/o Babaji Malik
11.Bhramar Malik, S/o Nighi Malik
12.Bhramar Malik, S/o Aparti Malik

13. Kumari Malik, W/o Prafulia Malik
14.Purnachandra Raut, S/o Sadhu Raut
15.Chakradhar Raut, S/o Krushnachandra Raut
16.Sanjay Kumar Raut, S/o Pranakrishna Raut
17.Pinku Raut, S/o Dhaneswar Raut

18. Padmacharan Raut, S/o Jadu Raut

18. Annapurna Raut, W/o Makunda Raut
20.Bishnu Charan Raut, S/o Gadi Raut
21.Upendra Mishra, S/o Dayanidni Mishra

All these above persons are resident of Samanga samil Khandiabandha

This is for favour of your king information and necessary action.

Yours faithf Iy
% 10 Z,U'Z’Q

R.1, Sasandamodarpur

frpe

Tabastldar Pur
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OFFICE OF THE TAHASILDAR, PURI

Notice

Letter No. — 10860 / Date — 31.10.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of

Ref -

To,

—_—

e 5B W R S

R R — N o VY S G i
e N el =k EN th e 9 b = ey

Liquid and Solid Waste

NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

(Below mentioned person(s))

Shri Bijay Kumar Rout S/o Prana Krushna Rout
Shri Khetramohan Rout S/o Eka Rout

Smt Bina Rout W/o Jagabandhu Rout

Smt Kunti Jena W/o Jatia Jena

Shri Susanta Jena S/o Bhaskar Jena

Shri Dhuna Rout S/o Benu Rout

Shri Maguni Rout S/o Mouji Rout

Shri Krushna Chandra Mallik S/o Nila Mallik
Shri Raghu Mallik S/o Laxman Mallik

. Shri Abhimanyu Mallik S/o Babaji Mallik

. Shri Bhramar Mallik S/o Nidhi Mallik

. Shri Bhramar Mallik S/o Aparti Mallik

. Smt Kumari Mallik W/o Prafulla Mallik

. Shri Purna Chandra Rout S/o Sadhu Rout

. Shri Chakradhar Rout S/o Krushna Chandra Rout
. Shri Sanjay Kumar Rout S/o Prana Krushna Rout
. Shri Pinku Rout S/o0 Dhaneswar Rout

. Shri Padmacharan Rout S/o Jadu Rout

. Smt Annapurna Rout W/o Mukunda Rout

. Shri Bishnu Charan Rout S/o Gadi Rout

- Shri Upendra Mishra S/o Dayanidhi Mishra

All are residents of Samanga-samil-Khandiabandha village

98
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The above mentioned persons were found to be discharging solid and liquid waste into

Landia Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac.

Details of Notice:

0.57 in Revenue village — Samang). As a result, the water body is being polluted. Based on

the strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

You are required to remain present on 11.11.2025 at 11:00 AM before the Tahasildar,
Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid

waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the

relevant provisions of the Environmental Protection Act, 1986.

-Sd-

Tahasildar, Puri

Memo No. 10864 Dated 31.10.2025
Copy forwarded to —

I. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

(FS)

Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-
Tahasildar, Puri

99
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OFFICE OF THE TAHASILDAR, PURI

Notice

Letter No. — 11330 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Bijay Kumar Rout S/o Prana Krushna Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri

Memo No. 11331 Dated 15.11.2025

Copy forwarded to —

1. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

Sd-

Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. — 11332 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Khetramohan Rout S/o Eka Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri

Memo No. 11333 Dated 15.11.2025

Copy forwarded to —

1. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-
Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. — 11334 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Jud]l dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Smt Bina Rout W/o Jagabandhu Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No. 11335 Dated 15.11.2025
Copy forwarded to —

I. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

- B
Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice

Letter No. — 11336 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Smt Kunti Jena W/o Jatia Jena
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No. 11337 Dated 15.11.2025
Copy forwarded to —

1. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-
Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice

Letter No. — 11338 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Susanta Jena S/o Bhaskar Jena
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No. 11339 Dated 15.11.2025
Copy forwarded to —

1. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-
Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice

Letter No. — 11340 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Dhuna Rout S/o0 Benu Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No. 11341 Dated 15.11.2025
Copy forwarded to —

. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

8-
Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice

Letter No. — 11342 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Maguni Rout S/o Mouji Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No. 11343 Dated 15.11.2025
Copy forwarded to —

1. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-
Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. — 11344 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Krushna Chandra Mallik S/o Nila Mallik
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No. 11345 Dated 15.11.2025
Copy forwarded to —

I. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-

Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice

Letter No. — 11346 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Raghu Mallik S/o Laxman Mallik
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No. 11347 Dated 15.11.2025
Copy forwarded to —

I. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-
Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice

Letter No. — 11348 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Abhimanyu Mallik S/o Babaji Mallik
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No. 11349 Dated 15.11.2025
Copy forwarded to —

l. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

+Sd-=

Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. — 11350 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Bhramar Mallik S/o Nidhi Mallik
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No. 11351 Dated 15.11.2025
Copy forwarded to —

l. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-

Tahasildar, Puri

121



68159
g Q°611 - pevrity GINGT ~ 08.00.9098

QR 661G1 EIEP @ “Ad2I sl GEAg U6AIR aR 6 98 Aedy geys
W6 FUAR @fl 6aIsRIg 4989 QIQIRge S86S |

ARG NGT Case No. 149/2025/E7 2SS BRI RS (R8daIR), gene ag
°%141 3937/Judicial ©l. 29.10.2025

a6

L 81l RAR AW, Te1- 208 AR, sdlel-gae, AdFR dgaies

62199 Jeqen. EREWGY QQBULY, dLeQIeAINga @ 9ol ool
6.20.9098, 9 9°§yI-990 69 CIR2el Reald’ agaen, caygalen aa
Uol €11 @ 9OR ARGR B g AIRGERIG “RI2U 6N (SIS °=3206, 95" &°-
4741, QAG-GRILD, QR —0.57 NG9) Weeg dugd gelae FRUAIRRS
d1g6Q F46 62| 9% PRES CAIYQ 9989 62ia adeadg 86 dLE8 |
@Rl 98694 gaRe 95 6 fUdeInR 99 SQURIR (NGT) @ QesaRIgales,
2AIYE g FIMYS F6ad TS
Feas:

clias] 95.02.909¢ SI0¢l €1g 11.00 AgIsH cLTagIa QIduIee, go
60l 9U° YRR 62 TR [N 9aFe ChRYE, 6 F6AIR S8R / A8 PedN
Q68 QU9gl SeIden gRIaag deIe 2869 |

GHIRe IR 6 A796a Tlaq @ 6Q6M URERE (Ol 2FAE, 1986

ATC gy 99g Qe AQAIA 29 FeQED 2R 2RSS
Qdugye ged aaude

", <
CLAMLAR, gou
QAL Yl - 22 MR QIEE — 08.00.9098
demad 6g8e:

- USOD BRI AUIRCYLS (gEF2IR), 491 - goq! Qlgy
AR QGAG AYLIN, G - 2GS 9968 AIS
98, STNFIAYR VAVTIAS - F659761 6 6aIRN Gl I
- SURY TR, AALLIEFCNYR - ZIeeye aidy gic L i
( Q\\(\\’(_\\ e ’
CLANQIR, gon

= W o -

ahasildar Pyp

ST A
(&I

122



OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. — 11353 / Date — 15.11.2025

Sub - Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Bhramar Mallik S/o Aparti Mallik
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

“Sd-
Tahasildar, Puri
Memo No. 11354 Dated 15.11.2025
Copy forwarded to —

1. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-
Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. — 11355 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

I. Smt Kumari Mallik W/o Prafulla Mallik
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No. 11356 Dated 15.11.2025
Copy forwarded to —

I. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-
Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. — 11357 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Purna Chandra Rout S/o Sadhu Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

s
Tahasildar, Puri
Memo No. 11358 Dated 15.11.2025
Copy forwarded to —

1. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-
Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. — 11360 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Chakradhar Rout S/o Krushna Chandra Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

uSd-
Tahasildar, Puri
Memo No. 11361 Dated 15.11.2025
Copy forwarded to —

1. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-
Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. — 11363 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Sanjay Kumar Rout S/o Prana Krushna Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

8
Tahasildar, Puri
Memo No. 11364 Dated 15.11.2025
Copy forwarded to —

1. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-
Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice

Letter No. — 11365 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,

(Below mentioned person(s))

1. Shri Pinku Rout S/o Dhaneswar Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

N
Tahasildar, Puri
Memo No. 11366 Dated 15.11.2025
Copy forwarded to —

1. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-

Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. — 11367 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Padma Charan Rout S/o Jadu Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

e
Tahasildar, Puri
Memo No. 11368 Dated 15.11.2025
Copy forwarded to —

Additional District Magistrate (Judicial), Puri for kind information.

Block Development Officer, Puri Sadar for necessary action.

Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

Revenue Inspector, Sasandamodarpur — for necessary action

LW PO —

*

“8d-

Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice

Letter No. — 11369 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Smt Annapurna Rout W/o Mukunda Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri

Memo No. 11370 Dated 15.11.2025

Copy forwarded to —

1. Additional District Magistrate (Judicial), Puri for kind information.
2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.
4. Revenue Inspector, Sasandamodarpur — for necessary action

5d-

Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice

Letter No. — 11371 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

To,
(Below mentioned person(s))

1. Shri Bishnu Charan Rout S/o Gadi Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986,

-Sd-
Tahasildar, Puri
Memo No. 11372 Dated 15.11.2025
Copy forwarded to —

1. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-
Tahasildar, Puri
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OFFICE OF THE TAHASILDAR, PURI

Notice
Letter No. — 11373 / Date — 15.11.2025

Sub — Regarding pollution of Landia Pokhari at Mouza — Samanga by dumping of
Liquid and Solid Waste

Ref- NGT Case No. 149/2025/EZ and Letter No. 3937/Judl dated 29.10.2025 of the
Additional District Magistrate (Judl), Puri

Te,
(Below mentioned person(s))

1. Shri Upendra Mishra S/o Dayanidhi Rout
Resident of Samanga-samil-Khandiabandha village

Details of Notice:

As per the report of the Revenue Inspector, Sasandamodarpur vide Letter No. 220
Dated 14.10.2025, you were found to be discharging solid and liquid waste into Landia
Pokhari (located over Khata No. 3206, Plot No. 4741, Kisam — Jalasaya, Area — Ac. 0.57 in
Revenue village — Samang). As a result, the water body is being polluted. Based on the
strictures issued by the Hon’ble Tribunal, I am directed to inform you as follows —

Direction :
You are required to remain present on 24.11.2025 at 11:00 AM before the Tahasildar,

Puri to show cause on the facts of the matter relating to the discharge of the solid and liquid
waste into the water body.

In your absence, necessary actions shall be recommended to be initiated under the
relevant provisions of the Environmental Protection Act, 1986.

-Sd-
Tahasildar, Puri
Memo No. 11374 Dated 15.11.2025
Copy forwarded to —

1. Additional District Magistrate (Judicial), Puri for kind information.

2. Block Development Officer, Puri Sadar for necessary action.

3. Sarapanch, Gopinathpur Gram Panchayat — for necessary action to create
awareness and take steps for cleaning of the water body.

4. Revenue Inspector, Sasandamodarpur — for necessary action

-Sd-
Tahasildar, Puri
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s :
OFFICE OF THE TAHASILDAR, PURI

(Judiclal Section)

. Emall = t: tah.purl-od@od.gov.1n
B Date - \tvta%"ﬁ

Letter No. - _Y QDA

To,

mar Rout S/o Prana Krushna Rout of Samanga Samil Khandiabandha

9385

Bijay Ku
Mi- Semary , kh-13464 s
v

Sub— Notice for removal of outlets discharging Liquid & Solid Waste into Landia Pokhari

located at Mouza - Samanga in Plot No. 4741 of Khata No. 3206

Madam/Sir,

ou that you were served notices vide Letter
No. LZ_E_ Dated L§+ 41 303f and vide Letter No. 10860  pated
20 70:4e25 to appear before the undersigned on 11.11.2025 at 11:00 AM and on
24.11.2025at 11:00 AM respectively to show cause as why action as deemed proper
shall not be taken against you for discharging of Liquid and Solid Waste through
construction of discharge-outlets difectly flowing into Landia Pokhari located at
Mouza — Samanga in Plot No. 4741 of Khata No. 3206.

I, the undersigned, hereby informy

| am to inform you with regret that despite adequate service of notices and
prior intimation by the Process Server of thic Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance and are ‘still
continuing to discharge liquid and solid waste directly through the outlets inio Landia

Pokhari.

Therefore, in accordance with the authority empowered to the uncersigned
u/s 39 of Orissa Irrigation Act, 1959; u/s § of the Crissa Irrigation {Amendment) Act,
1993 & under the relevant prdvisions of Orissa Land Reforms Act, 1960; ! czil upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to why action
as deemed proper that includes a penalty of Rs. 25,000/- (Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid waste discharge into Landia

TS

Tahasildar-cum-Irrigation Officer, Puri

Pokhari.
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OFFICE OF THE TAHASILDAR, PURI
(Judiclal Section)

Letter No. -1 Q QAL

To,

Date - H 'i'a gs
Kshetramohan Rout S/o Eka Rout of Samanga Samil Khandiabandha

MZ2- Samong  Fh- SiriLy 1 9344

Sub -~ Notice for removal of outlets discharging Liquid & Solid Waste into Landia Pokhari
located at Mouza - Samanga in Plot No. 4741 of Khata No. 3206
Madam/Sir,

|, the undersigned, hereby inform you that you were served notices vide Letter
No. Nn o Dated \S.~ssand vide Letter No. \OK Q. Dated
Mto appear before the undersigned on 11.11.2025 at 11:00 AM and on
24.11.2025at 11:00 AM respectively to show cause as why action as deemed proper
shall not be taken against you for discharging of Liquid and Solid Waste through

construction of discharge-outlets directly flowing into Landia Pokhari located at
Mouza - Samanga in Plot No. 4741 of Khata No. 3206.

I'am to inform you with regret that despite adequate service of notices and
prior intimation by the Process Server of this Office regarding the date, time and place

of appearance; you have wilfully chosen not to make an appearance and are sti|

continuing to discharge liquid and solid waste directly through the outlets into Landia
Pokhari.

Therefore, in accordance with the authority empowered to the undersigned
u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the Orissa Irrigation (Amendment) Act,
1993 & under the relevant provisions of Orissa Land Reforms Act, 1960; | call upon
you for the final time to appear at Puri Tahasil Office on 12,12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to why action
as deemed proper that includes a penalty of Rs. 25,000/~ (Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for

the illegal and wilful continuance of liquid and solid waste discharge into Landia
Pokhari,

Tahasildar-cum-Irrigation Officer, Puri

‘ gl e
frue/Copy. M€
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OFFICE OF THE TAHASILDAR, PURI
(Judiclal Section)

Emall = tah.purl-od@od.gov.in

Letter No. - W Date- _\A - e T

To,

Bina Raut W/o Jagabandhu Raut of Samanga Samil Khandiabandha

M2 Somoraa  adoe Woe Ao, A\ Ay

Sub - Notice for removal of outlets discharging Liquid & Solid Waste into Landia Pokhari
located at Mouza — Samanga in Plot No. 4741 of Khata No. 3206

Madam/Sir,

|, the undersigned, hereby inform you that you were served notices vide Letter

No. "\ 0n o Dated _ss.\.a5cand vide Letter No. Aok Dated

Ao - to appear before the undersigned on 11,11.2025 at 11:00 AM and on

24.11.2025at 11:00 AM respectively to show cause as why action as deemed proper

shall not be taken against you for discharging of Liquid and Solid Waste through

construction of discharge-outlets directly flowing into Landia Pokhari located at
Mouza — Samanga in Plot No. 4741 of Khata No. 3206.

I'am to inform you with regret that despite adequate service of notices and
priorintimation by the Process Server of this Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance and are still

continuing to discharge liquid and solid waste directly through the outlets into Landia
Pokhari.

Therefore, in accordance with the authority empowered to the undersigned
u/s 39 of Orissa Irrigation Act, 1859; u/s 5 of the Ofissa Irrigation (Amendment) Act,
1993 & under the relevant provisions of Orissa Land Reforms Act, 1960; | call upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
persan or through your authorized representative(s) to show cause as to why action
as deemed proper that includes a penalty of Rs. 25,000/- (Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid waste discharge into Landia

Pckhari,
TN

Tahasildar-cum-Irrigation Officer, Puri

iTUc
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OFFICE OF THE TAHASILDAR, PURI

(Judiclal Section)

Emall = tah.purlod@od.goyv.In -

tetter No. - 1D QAR Date- 8,4, }n-0E

To,

Kunti Jena W/o Jatia Jena of Samanga Sami| Khandiabandha

Mz - Savmarym  Neabha o | AR

Sub — Notice for removal of outlets discharging Liquid & Solid Waste into Landia Pokhari
located at Mouza — Samanga in Plot No. 4741 of Khata No. 3206

Madam/Sir,

I, the undersigned, hereby inform you that you were served notices vide Letter

NOo. \a="\ o  Dated NSeane 330 and vide Letter No. \NO<KK S Dated

0\ 02 £to appear before the undersigned on 11.11.2025 at 11:00 AM and on

24.11.2025at 11:00 AM respectively to show cause as why action as deemed proper

shall not be taken against you for discharging of Liquid and Solid Waste through

construction of discharge-outlets directly flowing into Landia Pokhari located at
Mouza — Samanga in Plot No. 4741 of Khata No. 3206.

I'am to inform you with regret that despite adequate service of notices and
prior intimation by the Process Server of this Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance and are stll
continuing to discharge liquid and solid waste directly through the outlets into Landia
Pokhari.

Therefore, in accordance with the authority empowered to the undersigned
u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the._(')rissa Irrigation (Amendment) Act,
1993 & under the relevant provisions of Orissa Land Reforms Act, 1960: | cail upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to why action
as deemed proper that includes a penalty of Rs. 25,000/~ (Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid waste discharge into Landia

Pokhari.
mﬂg{_

Tahasildar-cum-Irrigation Officer, Puri
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OFFICE OF THE TAHASILDAR, PURI

(Judiclal Section)

Emall = tah.purl-od@od.gov.in

e J_Qm pate-_M - |2 - 2%

To,

Sushanta Jena 5/0 Bhaskar Jena of Samanga Samil Khandiabandha

Mz - Ssemsamga, A dB - AR AR, Ma\ Mgy

Sub - Notice for removal of outlets discharging Liquid & Solid Waste into Landia Pokhari

located at Mouza — Samanga in Plot No. 4741 of Khata No. 3206

Madam/Sir,

|, the undersigned, hereby inform you that you were served notices vide Letter
NO. ANoy™y oy Dated AS.w+=2Xand vide Letter No. \ o R&Q Dated
OO 8 Xto appear before the undersigned on 11.11.2025 at 11:00 AM and on
24.11.2025at 11:00 AM respectively to show cause as why action as deemcd proper
shall not be taken against you for discharging of Liquid and Solid Waste through
construction of discharge-outlets directly flowing into Landia Pokhari located at
Mouza — Samanga in Plot No. 4741 of Khata No. 3206.

I 'am to inform you with regret that despite adequate service of notices and
priorintimation by the Process Server of this Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance and are still
continuing to discharge liquid and solid waste directly through the outlets into Landia
Pokhari.

Therefore, in accordance with the author'\’gy empowered to the undersigned
u/s 39 of Orissa Irrigation-Act, 1959; u/s 5 of the Orissa Irrigation (Amendment) Act,
1993 & under the relevant brovisio.ﬁs of Orissa Land Reforms Act, 1960; | call upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to why actien
as deemed proper that includes a penalty of Rs. 25,000/- (Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid wast
Pokhari.

ischarge inte Landia

7 g0 2038

Tahasildar-cum-Irrigation Officer, Puri

Tahasildar Puri
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OFFICE OF THE TAHASILDAR, PURI

(Judicial Section)
Emall ~ tah.puri-ed@od.owv.in B

Letter No. 7[_:{'3 lﬂ Date - !‘3 . ‘ g» s 1 #

To,

Dhuna Raut S/o Benu Raut of Samanga Samil Khandiabandha

M2 Sionrema | Wik A R TS

Sub - Notice for removal of outlets discharging Liquid & Solid Waste into Landia Pokhari
located at Mouza - Samanga in Plot No, 4741 of Khata No. 3206

Madam/Sir,

l, the undersigned, hereby inform you that you were served notices vide Letter

No. \\=\ o Dated NS\ =& and vide Letter No. \ORK D Dated

Ad a9 to appear before the undersigned on 11.11.2025 at 11:00 AM and on

24.11.2025at 11:00 AM respectively to show cause as why action as deemed proper

shall not be taken against you for discharging of Liquid and Solid Waste through

construction of discharge-outlets directly flowing into Landia Pokhari located at
Mouza ~ Samanga in Plot No. 4741 of Khata No. 3206.

I'am to inform you with regret that despite adequate service of notices and
prior intimation by the Process Server of this Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance and are st

continuing to discharge liquid and solid waste directly through the outlets into Landia
Pokhari.

Therefore, in accordance with the authority empowered to the undersigned
u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the drissa Irrigation (Amendment) Act,
1993 & under the. relevant provisio;’]s of Orissa Land Reforms Act, 1960: | call upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to why action
as deemed proper that includes a penalty of Rs, 25,000/- (Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of Jand revenue for
the illegal and wilful continuance of liquid and solid waste discharge into Landia

Pokhari.

Tahasildar-cum-Irrigation Officer, Puri

:ru AltesiEu

Tahastldar Purt
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sub - Notice for removal of outlets discharging Liquid & Solid Wast

Lotter No. - _ _]_Q‘m—

To,

.2 “—%———
gtd
OFFICE OF THE TAHASILDAR, PURI

(Judicial section)

Emall—tah.purl-otd@aod.gov.in B

PR . M . ‘ b= ’J‘S—

Maguni Raut 5/0 Mauji Raut of Samanga Samil Khandiabandha

- o, ANe NS N

A2 SatenOs

e into Landia Pokhari

located at Mouza — Samanga in Plot No. 4741 of Khata No. 3206

Madam/Sir,

|, the undersigned, hereby inform you that you were served notices vide Letter

No. N\ o Dated N e € and vide Letter No. A\DRRKK Q. Dated
0. 00 25 to appear before the undersigned on 11.11.2025 at 11:00 AM and on
74.11.2025at 11:00 AM respectively to show cause as why action as deemed proper
shall not be taken against you for discharging of Liquid and Solid Waste through
construction of discharge-outlets directly flowing into Landia Pokhari located at

Mouza — Samanga in Plot No. 4741 of Khata No. 3206.

| am to inform you with regret that despite adequate service of notices and
prior intimation by the Process Server of this Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance and are still
continuing to discharge liquid and solid waste directly through the outlets inte Landia

Pokhari.

Therefore, in accordance with the authority empowered to the uncersigned
u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the Orissa Irrigation (Amenament) Act,
1993 & under the"r.el.e_vant prbvisions of Orissa-Land Reforms Act, 1960; | call upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to wiy action
as deemed proper that includes a penalty of Rs. 25,000/~ (Twenty-Five Thcusand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid w discharge into Landia

Pokhari.
mi’f

Tahasildar-cum-Irrigation Officer, Puri
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OFFICE OF THE TAHASILDAR, PURI

(Judicial Section)
Emall = tah.purl-od®@od.pov.In

Letter No. -__} . O 3! Date - Ej : Lﬁ_ - mp—

To,

Krushnachandra Mallik S/o Neela Mallik of Samanga Samil Khandiabandha

@\-;_—cg,aml.g A e N IR (T S Y

Sub -~ Notice for removal of outlets discharging Liquid & Solid Waste into Landia Pokhari
located at Mouza — Samanga in Plot No. 4741 of Khata No. 3206

Madam/Sir,

I, the undersigned, hereby inform you that you were served notices vide Letter

No. NN\ o Dated NS.w>%and vide Letter No. NOXSS  Dated

RS\ o to appear before the undersigned on 11.11.2025 at 11:00 AM and on

24.11.2025at 11:00 AM respectively to show cause as why action as deemed proper

shall not be taken against you for discharging of Liquid and Solid Waste through

construction of discharge-outlets directly flowing into Landia Pokhari located at
Mouza - Samanga in Plot No. 4741 of Khata No. 3206.

I am to inform you with regret that despite adequate service of notices and
prior intimation by the Process Server of this Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance and are still

continuing to discharge liquid and solid waste directly through the outlets into Landia
Pokhari.

Therefore, in accordance with the authority empowered to the undersigned
u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the Orissa Irrigation (Amendment) Act,
1993 & under the relevant provisions of Orissa Langd Reforms Act, 1960; | cail upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to wny action
as deemed proper that includes a penalty of Rs. 25,000/- (Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid waste discharge into Landia

Pokhari,

Tahasildar-cum-Irrigation Officer, Puri
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Letter No. - __I_am

To,

:
:J;/E ;

OFFICE OF THE TAHASILDAR, PURI

(Judicial Section)

Emall = tah.puri-od@od.gov.in -

Date - H' lg QC

Raghu Mallik 5/o Lakshman Mallik of Samanga Samil Khandiabandha

w\'l"%am%qéa\. NN — R ED g Ao b e

Sub - Notice for removal of outlets discharging Liquid & Solid Waste into Landia Pokhari

located at Mouza - Samanga in Plot No. 4741 of Khata No. 3206

-

Madam/sir,

I, the undersigned, hereby inform you that you were served notices vide Letter

NO. AN Q) Dated \R.\we »srand vide Letter No. A\©OS & Dated
B \& 250 to appear before the undersigned on 11.11.2025 at 11:00 AM and on
24.11.2025at 11:00 AM respectively to show cause as why action as deemed proper

shall not be taken against you for discharging of Liquid and Solid Waste through
construction of discharge-outlets directly flowing into Landia Pokhari Iccated at
Mouza ~ Samanga in Plot No. 4741 of Khata No. 3206.

I'am to inform you with regret that despite adequate service of notices and
prior intimation by the Process Server of this Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance and are still
continuing to discharge liquid and solid waste directly through the outlets into Landia

Pokhari. St ek B

Therefore, in accordance with the authority e'r'npowéred to the undersigned
u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the Orissa Irrigation (Amendment) Act,
1993 & under the relevant provisions of QOrissa Land Reforms Act, 1960; | call upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to why action
as deemed proper that includes a penalty of Rs. 25,000/- (Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid waste discharge into Landia

Pokhari,

Tahasildar-cum-lrrigaﬁon Officer, Puri
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Sub - Notice for removal of outlets discharging Liquid &

X K
g
OFFICE OF THE TAHASILDAR, PURI

(Judiclial Section)

£mall=tah.purl-od@od.gov.ln T

T Date - a 3 la' Q‘S:_

Letter No. - \P\__a 593

To,

Abhimanyu Mallik S/o Babaji Mallik of Samanga Samll Khandiabandha

e
k‘sﬁkW&% L QNS - SASRTATR

Solid Waste into Landia Pokhari

located at Mouza — Samanga in Plot No. 4741 of Khata No. 3206

Madam/Sir,

I, the undersigned, hereby inform you that you were served notices vide Letter

No. "Ax¢  Dated a&.\+oand vide Letter No. NO & Dated

=00\ 25 to appear before the undersigned on 11.11.2025 at 11:00 AM and on
24.11,2025at 11:00 AM respectively to show cause as why action as deemed proper
shall not be taken against you for discharging of Liquid and Solid Waste through
construction of discharge-outlets directly flowing into Landia Pokhari located at
Mouza — Samanga in Plot No. 4741 of Khata No. 3206.

| am to inform you with regret that despite adequate service of notices and
prior intimation by the Process Server of this Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance and are still
continuing to discharge liquid and solid waste directly through the outlets into Landia
Pokhari.

Therefore, in accordance with the authority ‘empowered to the undersigned
u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the Orissa Irrigation (Amendment) Act,
1993 & under the relevant provisions of Orissa Land Reforms Act, 1960; | call upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to why action
as deemed proper that includes a penalty of Rs. 25,000/- (Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid waste discharge into Landia

Pokhari,
Z=55 422095

Tahasildar-cum-Irrigation Officer, Puri
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To,

OFFICE OF THE TAHASILDAR, PURI

(Judicial Section)

Emall = tah.puri-od@od.gov.in

B i —
' Date - . .f;&
Letter No. - -—-LD\—Q-%& i _\-5,__‘.3

Bhramar Mallik S/o Nidhi Mallik of Samanga Samil Khandiabandha

WAz —%o-:\-ﬁa_\-xc_y_' R C TR N e

Sub - Notice for removal of outlets discharging Liquid & Solid Waste into Landia Pokhari

located at Mouza —~ Samanga in Plot No. 4741 of Khata No. 3206

Madam/Sir,

|, the undersigned, hereby inform you that you were served notices vide Letter

No. AN\ @ Dated NS -\asaxgand vide Letter No. "ONQ _ Dated

24.11.2025at 11:00 AM respectively to show cause as why action as deermed proper
shall not be taken against you for discharging of Liquid and Solid Waste through
construction of discharge-outlets directly flowing into Landia Pokhari !ocated at
Mouza — Samanga in Plot No. 4741 of Khata No. 3206.

I am to inform you with regret that despite adequate service of notices and
prior intimation by the Process Server of this Office regarding the date, time «nd place
of appearance; you have wilfully chosen not to make an appearance and are still
continuing to discharge liquid and solid waste directly through the outlets i1:0 Landia
Pokhari. '

Therefore, in accordance with the authority emipowered to the undersigned
u/s 39 of Orissa Irrigation Act, 1959: u/s 5 of the Orissa Irrigation (Amencimant) Act,
1993 & under the relevant provisions of Orissa Land Reforms Act, 196C; ! ca!l upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:0C AM in
person or through your authorized representative(s) to show cause as to winy action
as deemed proper that includes a penalty of Rs. 25,000/- (Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
{scharge in'o Landia

Zr TR

Tahasildar-cum-Irrigation Officar, Puri

the illegal and wilful continuance of liquid ang solid w
Pokhari,
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OFFICE OF THE TAHASILDAR, PURI

(Judicial Section)

Emall = tah.purl-cd@od.gov.in .

e Date - = .
Letter No. - 12 R 2l S

To,

Bhramar Mallik S/o Aparti Mallik of Samanga Samil Khandiabandha

Mi»%&m‘wﬁ;&iﬁbﬁm—— B

\\\E k" SO TR
uid & Solid Waste into Landia Pokhari

Sub— Notice for removal of outlets discharging Lig
located at Mouza - Samanga in Plot No. 4741 of Khata No. 3206

Madam)/Sir,
|, the undersigned, hereby inform you that you were served notices vide Letter
AOREQ  Dated

No. "o~ o Dated S& \\u.nssand vide Letter No.
1:00 AM and on

™o A\ D. o _t0 appear before the undersigned on 11.11.2025 at 1)
24,11.2025at 11:00 AM respectively to show cause as why action as deemed proper
shall not be taken against you for discharging of Liquid and Solid Waste through

construction of discharge-outlets directly flowing into Landia Pokhari located at
Mouza — Samanga in Plot No. 4741 of Khata No. 3206.

| am to inform you with regret that despite adequate service of notices and
prior intimation by the Process Server of this Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance and are still
continuing to discharge liquid and solid waste directly through the outlets into Landia

Pokhari.

Therefore, in accordance with the authority empowered to the undersigned
u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the Orissa Irrigation (Amendment) Act,
1993 & under the relevant provisions of Orissa Land Reforms Act, 1960; | call upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to wny action
as deemed proper that includes a penalty of Rs. 25,000/- (Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid waste discharge into Landia

0412"20’9(

Tahasildar-cum-Irrigation Officer, Puri

Pokhari.




eseay,

"-'Zl".m{,E
(4 - — —_—
o2dnelq, 9ol & SITHRS

(Fydie FI9)
all = tah. uriAod@od,gov.ln

’/gb”‘ﬂf/ —
g -_ T 22 D8,

gi68s. e
Q Afe @ : d9fer aifiq 4gaee

gaie! ARQ < ag
- O "
M l S
Q 4741 69 20dc adal calEQIea Gam 9Q°

g, §iel A9 3206 @ 9F a9
oaied a1 68184

dag - 6Algl - 9
g feiae a4 6QIg @8 N9°

Q0q eMe
A2491/A2I498,
g Gq qede, 08g FaE coad 60 geg 2aag 56 @eyl _easeent
a n 1 S

ol ¥ awafd & 56 il Lo &0 @8 aaoRY ARIFER 66 IE‘QZ{
QOIp SRIAINEAI N&° @R.R..90IB G aele € €00 6168 6 9¥-8 e.9098 OIS
g6ia ¢ ¢:00 Gl6a 79 QIBEST QREER TTA 62qlq AGERI QARG | Qe aIad Qs
coiEa IR 69 218 G G4l AIRgRI 64 QS 6l — QAET 60 2S8R ST Qegyl N9 o9
caisa 6a QuIARY geITe 62a8S! 5aeIe-2Iaeens
Qa9 §690¢

Q gF AQQ ¥9Y e 6Q &9 agal
go gig 20ae Qe @

adig ArINER GaR We° QR Qayeg @9l
QIdugaIe ged ealde QI
5 6a <8 QduRae 999l Qgq ¢Q odya

d gueie 286 206G SAIRSIG Qg
¢riGa gain ¥e° Radba oA, ana 9" AR QAGER geg 9or! 6991 A6Q, BITE F1&¢8
a0fe Feeqlq QIFEEE° 169 & 2ACERY Ariach GuIRed Adal 6aISaT Q 9aR Ne”

oD 2Iesal HaIaR GgEs!
664, 6341 GREA9R ZIAR, € B § UG NC UFAIR, 334l FREALR (°CEIRIR)

Ziqq, e Ccd @ dial 8 QA ¥Q° 654l PF A°IQ 2T, RCIo @ gieEre Qyadl
2gaIaT, FAQINRE Eass Inea AAsIgIY SE08S 20aIRT, RS 6QIHR1 60 692RR
‘GG': Qg9 Q1068 6aR ¥e° @0R 951eg FAIAR 81 aYRl QIR QIEQ 98,000/- OF
(Enecsz 2910 61 6799) SOAIRI ATC ROYS F69F6 QINIGAIR F28 QIR a:f cagail
d206g ©9.29.9098 GIAF QIR €200 GIER Al 6LUR Y96 ROES s9Q QIR

698 20 AIQ AYR F98!

02dAQIA-0-RREATR 2RI, Q1

frue

Tahasildar Purt.



@ ¥

OFFICE OF THE TAHASILDAR, PURI

(Judiclal Section)

Emnli—tah.pﬂg_l;gd@ ad.pov.in

ety o Date - !J"D,-:}E
Letter No. - __1_2_2:5:..

To,

Kumari Mallik W/o Prafulla Mallik of Samanga samil Khandiabandha

S - S Steeany @, e O O IR N TN
Vok- \s:\—h:-;_f NO DR _
g Liquid & Solid Waste into Landia Pokhari

sub - Notice for removal of outlets dischargin
located at Mouza — Samanga in Plot No. 4741 of Khata No. 3206

Madam/Sir,
u were served notices vide Letter

|, the undersigned, hereby inform you that yo
Dated

No. "™, () Dated A& .\« axand vide Letter No. OSSO
0 N0 ¢+ DTto appear before the undersigned on 11.11.2025 at 11:00 AM and on
24.11.2025at 11:00 AM respectively to show cause as why action as deemcd proper
shall not be taken against you for discharging of Liquid and Solid Waste through
construction of discharge-outlets directly flowing into Landia Pokhari ivcated at
Mouza — Samanga in Plot No. 4741 of Khata No. 3206.

| am to inform you with regret that despite adequate service of notices and
prior intimation by the Process Server of this Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance an« are still
continuing to discharge liquid and solid waste directly through the outlets into Landia

Pokhari.

Therefore, in accordgnce with the autt}prity empowered to the undersigned
u/s 39 of Orissa Irrigation Act, 1955; g/s 5 of the Orissa Irrigation (Amendment) Act,
1993 & under the relevant provisions of Orissa Land Reforms Act, 1960; ' zail upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to why action
as deemed proper that includes a penalty of Rs. 25,000/- (Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid waste discharge into Landia

502 4087

Tahasildar-cum-Irrigation Officer, Puri

Pokhari,

ahasxldar Purt
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OFFICE OF THE TAHASILDAR, PURI

(Judicial Section)

Emall — tah.purl-od@0d.fOV. in
JIER——— -
Date - L_-j . [a P

Letter NO. - w

To,
aut S/o Sadhu Raut of Samanga samil Kh

purnachandra R
Wﬂm\

- — =

andiabandha

utlets discharging Liquid & solid Waste into Landia pokhari

sub— Notice for removal of 0
4741 of Khata No. 3206

located at Mouza — Samanga in Plot No.

Madam/Sir,
tices vide Letter

|, the undersigned, hereby inform you that you were served no
No. \a O Dated ax AN sand vide Letter No. \O &Q _ Dated
on 11.11.2025 at 11:00 AM and on

Qe ADyasgto appear before the undersigned

24.11.2025at 11:00 AM respectively to show cause as why action as deemcd proper
shall not be taken against you for discharging of Liquid and Solid Waste through
construction of discharge-outlets directly flowing into Landia Pokhari lccated at

Mouza — Samanga in Plot No. 4741 of Khata No. 3206.

| am tp inform you with regret that despite adequate service of notices and
prior intimation by the Process Server of this Office regarding the date, time and place

you have wilfully chosen not to make an appearance anu are still

of appearance;
continuing to discharge liquid and solid waste directly through the outlets into Landia

Pokhari.
Therefore, in accordance with the authority empowered to the uncersigned

u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the Orissa Irrigation (Amendment) Act,
1993 & under the relevant provisions of Orissa Land Reforms Act, 1960; | call upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to why action
as deemed proper that includes a penalty of Rs. 25,000/- (Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid waste discharge into Lar;dia

mﬂj’

: o
Tahasildar-cum-Irrigation Offizer, Puri

Pokhari.

Tahasildar Purt
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OFFICE OF THE TAHASILDAR, PURI

(Judiclal Section)

Emall = tah.purl-od@od.gov.in

Letter NO —19:32‘4 Date - -—l-.‘l—‘-l.:l ER. o

T0.
Chakradhar Raut §/0 Krushnachandra Raut

S " W nats s NOER O, M CLY-N

d Waste into Landia Pokhari

of Samanga Samil Khandiabandha

Sub - Notice for removal of outlets discharging Liquid & Soli
located at Mouza — Samanga in Plot No. 4741 of Khata No. 3206

rved notices vide Letter
Dated

Madam/Sir,
|, the undersigned, hereby inform you that you were s€

No. \amwa o Dated \&.\\«=mxand vide Letter No. \OSRGON
0 02 to appear before the undersigned on 11.11.2025 at 11:00 AM and on
24.11.2025at 11:00 AM respectively to show cause as why action as deemed proper
shall not be taken against you for discharging of Liquid and Solid Waste through

construction of discharge-outlets directly flowing into Landia Pokhari located at
Mouza — Samanga in Plot No. 4741 of Khata No. 3206.

I am to inform you with regret that despite adequate service of notices and
priorintimation by the Process Server of this Office regarding the date, timc ¢nd place
of appearance; you have wilfully chosen not to make an appearance and are still
continuing to discharge liquid and solid waste directly through the outlets into Landia

Pokhari.
Therefore, in accordance with the authority empowered to the undersigned

u/s 39 of Orissa Irrigation Act, 1959; u/s § of the Orissa Irrigation (Amendirent) Act,

1993 & under the relevant provisions of Orissa Land Reforms Act, 1960; ! call upon

you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
to show cause as to why action

Twenty-Five Thousand
wenue for
0 Landia

person or through your authorized representative(s)
¢s deemed proper that includes a penalty of Rs. 25,000/- (
“upees only) shall not be imposed on you in the form of arrears of land r:
the illegal and wilful continuance of liquid and solid waste discharge int

i an 2o kS

Tahasildar-cum-Irrigation Officer, Puri

Pokhari,

71
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OFFICE OF THE TAHASILDAR, PURI
(Judicial Section)

Email -tah.gurl~od@od.gov.in

pate- W4+ }2:20

amil Khandiabandha

Letter NO. - _L;v')_‘zlﬂ

To, _
anjay Kumar Raut S/o pranakrishna Raut of Samanga S

s
M

k\gkr“\\% L)
to Landia pokhari

arging Liguid & solid Waste in

sch
0. 3206

sub— Notice for removal of outlets di
plot No. 4741 of Khata N

located at Mouza — Samanga in

Madam/Sir,
|, the undersigned, hereby i
No. AR Oy Dated A&\ 2CTan

e A0 to appear before the undersigned 0
24.11,2025at 11:00 AM respectively to show cause as why action as deemecd pro

shall not be taken against you for discharging of Liquid and Solid Waste through

construction of discharge-outlets a Pokhari located at
Samanga in Plot No. 47410
h regret that despite adequate service of no
ffice regarding the date, time and place

to make an appearance anc are still
into Landia

nform you that you were served notices vide Letter

d vide Letter No. AOSSQ Dated

n 11.11.2025 at 11:00 AM and on
per

directly flowing into Landi

f Khata No. 3206.

Mouza —
tices and

| am to inform you wit
prior intimation by the Process Server of this O
arance; you have wilfully chosen not

of appe
ste directly through the outlets

continuing to discharge liquid and solid wa
Pokhari.
Therefore, in accordance with the authority empowered to the undersigned
u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the Orissa Irrigation (Amendment) Act,
1993 & under the relevant provisions of Orissa Land Reforms Act, 1960; | call upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to why action
as deemed proper that includes a penalty of Rs. 25,000/- (Twenty-Five Thousand

Rupees only) shall not be imposed on you in the form of arrears of land revenue for
discharge into Landia

the illegal and wilful continuance of liquid and solid wa

Wf 27

Tahasildar-cum-Irrigation Officer, Puri

Poikhari.
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- S
OFFICE OF THE TAHASILDAR, PURI
(Judiclal Section)

Emall = tah.puri-od@od.gov.in
.w__,,___.-‘-"'--_—
Date - !4: IQ:_::!

Letter NO. _IQ.D:-H-L—

To,

t of Samanga Samil Khandiabandha

A O e b

pinku Raut S/o Dhaneswar Rau

N2 - Soo S

sub- Notice for removal of outlets discharging Liquid & Solid Waste into Landia Pokhari
located at Mouza — Samanga in Plot No. 4741 of Khata No. 32.06

Madam/Sir,
u that you were served notices vide Letter

|, the undersigned, hereby inform yo
No. sa=nen Dated A& +\\«2s8nd vide Letter No. AQ WO Dated
= @ o .axcto appear before the undersigned on 11.11.2025 at 11:00 AM and on
724.11.2025at 11:00 AM respectively to show cause as why action as deemed proper
shall not be taken against you for discharging of Liquid and Solid Waste through
construction of discharge-outlets directly flowing into Landia Pokhari located at

Mouza — Samanga in Plot No. 4741 of Khata No. 3206.

| am to inform you with regret that despite adequate service of notices and

prior intimation by the Process Server of this Office regarding the date, time and place
of appearance; you have wilfully chosen not to make an appearance and are still
continuing to discharge liquid and solid waste directly through the outlets into Landia

Pokhari.

Therefore, in accordance with the authority empowered to the undersigned
u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the Orissa Irrigation (Amendment) Act,
1993 & under the relevant provisions of Orissa Land Reforms Act, 1960; i call upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to why action
as deemed proper that includes a penalty of Rs. 25,000/- (Twenty-Five Thousand

Rupees only) shall not be imposed on you in the form of arrears of land revenue for
discharge into Landia

the illegal and wilful continuance of liquid and solid w

Tz e

: 74
Tahasildar-cum-Irrigation Officer, Puri

Pokhari.
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OFFICE OF THE TAHASILDAR, PURI

(Judicial Section)

Email - tah.puri-od@od.gov.in
-

Date-_\ ) '!3_':!!

adu Raut of Samanga Samil Khandiabandha

Letter No. - _12s42
To,
padmacharan Raut $/oJ

SN B, Y- CUINCE Ve VROt e X ”n\'i‘&l g e

LNE S P G )
& Solid Waste into Landia Pokhari

Sub- Notice for removal of outlets discharging Liquid
located at Mouza — Samanga in Plot No, 4741 of Khata No. 3206

Madam/Sir,
|, the undersigned, hereby inform you that you were served notices vide Letter
No. \D &\ o Dated Sue\oryyfand vide Letter No. s © Dated
\&. an s 2.5 to appear before the undersigned on 11.11.2025 at 11:00 AM and on
24.11.2025at 11:00 AM respectively to show cause as why action as deemcd proper
shall not be taken against you for discharging of Liquid and Solid Waste through
ly flowing into Landia Pokhari located at

construction of discharge-outlets direct

Mouza — Samanga in Plot No. 4741 of Khata No. 3206.
| am to inform you with regret that despite adequate service of notices and

prior intimation by the Process Server of this Office regarding the date, time and place

of appearance; you have wilfully chosen not to make an appearance and are still
continuing to discharge liquid and solid waste directly through the outlets into Landia

Pokhari.
Therefore, in.accordance with the authority empowered to the undersigned

u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the Orissa Irrigation (Amendment) Act,
1993 & under the relevant provisions of Orissa Land Reforms Act, 1960; | call upon
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in
person or through your authorized representative(s) to show cause as to wny action
as deemed proper that includes a penalty of Rs. 25,000/~ (Twenty-Five Thousand
Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid waste discharge into Landia

m;aﬁf

Tahasildar-cum-Irrigation Officer, Puri

Pokhari,
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OFFICE OF THE TAHASILDAR, PURI

(Judicial Section)

Emall = tah.gurl-od@ad.gov.ln
Date - u ) P! ot

il .
Letter NO- __LQ,M

To,
Annapurna Raut Raut W/o Maku

handiabandha

s

nda Raut of Samangad Samil K

A7 -

/
hari

lid Waste into Landia Pok
3206

oval of outlets discharging Liquid & S0

sub - Notice for rem
f Khata No.

located at Mouza — Samanga in Plot No. 47410

u were served notices vide Letter

|, the undersigned, hereby inform you that yo
de Letter No. WO RED Dated

No. Sa Oy Dated \Q.>5~->a§-and vi
e\ oy 2o to appear before the undersigned on 11.11.2025 at 11:00 AM and on
24.11.2025at 11:00 AM respectively to show cause as why action as deemed proper
shall not be taken against you for discharging of Liquid and Solid Waste through
struction of discharge-outlets directly flowing into Landia Pokhari located at
241 of Khata No. 3206.
adequate service of n
ding the date, time <nd place
and are still

Madam/Sir,

con
Mouza — Samanga in Plot No. 4

| am to inform you with regret that despite
rocess Server of this Office regar

e wilfully chosen not to make an appearance
gh the outlets into Landia

otices and

prior intimation by the P

of appearance; you hav

continuing to discharge liquid and solid waste directly throu

Pokhari.
fore, in accordance with the authority empowered to the uncersigned

There
ation (Amendment) Act,

u/s 39 of Orissa Irrigation Act, 1959; u/s 5 of the Orissa Irrig
s of Orissa Land Reforms Act, 1960; i call upon

1993 & under the relevant provision
you for the final time to appear at Puri Tahasil Office on 12.12.2025 at 11:00 AM in

person or through your authorized representative(s) to show cause as to why action
as deemed proper that includes a penalty of Rs. 25,000/- (Twenty-Five Thousand

Rupees only) shall not be imposed on you in the form of arrears of land revenue for
the illegal and wilful continuance of liquid and solid waste discharge into Landia

Z G 12 podt

Tahasildar-cum-Irrigation Officer, Puri

Pokhari.

{Tue !
tIexT e :

ahastldar Pur
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E OF THE TAHASILDAR, PURI

(Judicial section)
purI-od_@_ch.ﬂ

OFFIC

ov.in

Emall —tah.

FPRRET Iy

Letter NO- - M

of Samanga samil

To,
gishnu Charar Raut S/0 Gadi Raut
b L Lo AbLS
suh - Notice for removal of outlets discharging Liquid & solid Waste into Landia pokhari
located at Mouza = Samanga in Plot No. 4741 of Khata No. 3206
wadam/Sir,
ved notices vide Letter

u that you Were ser
Dated

Dated _M\ c..»--:asa'nd vide Letter No. i
he undersigned on 11.11.2025 at 11:00 AM and on

ly to show cause as why action as deemed proper
of Liquid and Solid Waste through

Landia pokhari ocated at

|, the undersigned, hereby inform Yo

NO. SN
A o appear pefore t
24.11.2025at 11:00 AM respective

shall not be taken against you for discharging
harge-outlets directly flowing int0

o. 4741 of Khata No. 3206.
that despite adequate

construction of disc
Samanga in Plot N
ervice of roiices and

place

Mouza —
s

he date, tim¢ and
c are still

Landia

| am to inform you with regret
mation by the process Server of this Office regardingt
e wilfully chosen not to make an appearancé an

prior infi
iquid and solid waste directly through t+he outlets int0

of appearance; you hav
continuing to discharge |

rokhari.
empowered to the undersigned

(Amendment) Act,
t, 1960; ! call upon
5 at 11:06 AM in

Therefore, in accordance with the authority
59; u/s 5 of the Orissa Irrigation

u/s 39 of Orissa [rrigation Act, 19
levant provisions of Orissa Land Reforms Ac
t puri Tahasil Office on 13.12.202

to show cause as 10 why action
/- (Twenty-Five Thousand
f land revenue for

1993 & under the re
you for the final time to appear @
person or through your authorized representarive(s)

as deemed proper that includes @ penalty of Rs. 25,000
jupees only) shall not be imposed on you in the form of arrears O
the illegal and wilful continuance of liquid and solid waste dischar

W*(

Tahasildar-cum-Irrigation Officer, Puri

ge into La ndia

pokhari.
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OFFICE OF THE TAHASILDAR, PURI

{Judlclaf section)

gmail = tah,purl-od_@gq,go,g_.ig

Date - i4 3 [al _2;_‘_

Letter NO. - _\;)(_Q,B\.;
ndha

Sub

pMadam/Sit,
rm you that you W

. Notice for remov

1dhi Mishra of Samanga Samil Khandiaba

QAT ot NS e

d Waste into Landi# Pokhari

al of outlets discharging Liquid & Soli
No. 4741 of Khata No- 3206

located at Mouza — gamanga in Plot

ersigned, hereby info
Dated NS AL

efore the undersign
ly to show cause as why action as deemé

|, the und

NO, SN0

Bug A nmgto 2PPEEr b
respective

24.1].2025at 11:00 AM
inst you for discharging of Liquid and Solid
tlets directly flowing into Landia pokhari |

ction of discharge-ou
lot No. 4741 of Khata No. 3206.

ocated at

Sf
constru

Mouzd _Samanga in P
of natices and

time and place
anc are still
.o Landia

pite adequate service

ce regarding the date,
ake an appearance
gh the outlets N

| am to inform you with regret that des

rintimation by the Pro
u have wi
liquid and soli

cess Server of this Offi

Ifully chosen not to M
d waste directly throu

prio
of appearance; yO

continuing to discharge

pokhari.
o the undersigned

re, in accordance with the authority empowered t
ct, 1959; u/s 3 of the Orissa Irrigation (Amcnc’*nent) Act,
Land Reforms Act, 1960; | call upon

Office on 12.12.2025 at 11:00 AM in
s to wny action

Five Thousand
nue for

Therefo
u/s 39 of Orissa irrigation A
1993 & under the relevant
| time to appead
gh your authorized repre
pena

provisions of Orissa
r at Puri Tahasil
sentative(s) to show cause a
Ity of Rs. 25,000/~ (Twenty-
form of arrears of land reve
ischarge into Landia

you for the fina

person of throu
med proper that includes @
posed on you in the
liquid and solid was

as dee
Rupees only) shall not be im
ul continuance of

the illegal and wilf

pokhari,

mif

Puri

Tahasiidar-cum—|rrigation Officer,
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Latitude: 19.823337
Longitude: 85.824108
Elevation: 6.21+3.00 m
Accuracy: 4.24 m
Time: 28-01-2026 11:38:10

Altteci €0

ahasildar Puri
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Latitude: 19.823564 ks 2
Longitude: 85.824492 R e
Elevation: 6.85+4.03 m
Accuracy:4.75 m ss So
Time: 28-01-2026 11:43:31 . .
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